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HOM'BLE SH. KUIDIP SINGH, MEMBER (1)

Shri H*ei@eh Ranijan, PET

S8/ Shri Shiv Dayval Singh,

fravt. Hova Sr. S;m. Rechonl, Gokalpur Village,
E-Rloak, Delhi-94, '

R/n K273, Shakti Vihar, ,
Sadatpur, Delhi-94. ' .. Applinant.

(By Advocate: Sh. K.P.Dohare)
Vaersus
Govt., of NOT aof bethi, thraough,

1. Chief Seaoretary,
Govi. of NOY of Delhi,
5, Eham Nath Marg, Delhi-h4

2. Segretary (Educstion),
Govt. of NCT of Delhi,
5. Xhem Nath Marg, Dethi-h4.

3. Director of Educstion,
Govt. of NCT of Delhi,
01d Kecretariate, NDelhi-h4.
(Ry Advocate: Sh. Mcohit Madan proxy for
' g. Avnish Ahlawaf)

OB DER {RALY
By Kh. Kuldip Singh, Member (.12
Applicant in this case impugne the arder dated 27.56_2001 vide

which the respondents had recorded a warning in hig servigs

hoak and was slan sdvized to he more pcareful in fubure.

2. The facte in hrief are that the applicant ig working as
Physical Kducation feacher under the respondenta. On 132.2.91,

the applicant submitas, after finishing his duties he went. fo
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faor which purnaose he had alza taksn ths
station leave. But there he was involved in a cariminal naag

due o enmity with some nof hig neighhn

i

1y

o]

3. Anpplicant remsined

0“

in pustody as he wasg remanded to judicial custody on 14.2.92%,

Annlicant alleges that he requested Gharziabad Palice fto inform
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2t inn hnt the annlicant was nlaced under
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way of

deemed sugpensgion. However, ultimately the sappnlicant was

i . hte ing thea

seoquitted inn the oriminal case and after aobltaining th
- a 1 ¢ +ateamant

certified gaaony aof the judgment he anpplied for reingfatement
and  for fization of his pay ete. and vide impugned order the

respondents honoured  the judgment of the erimina! court and
Suspension order was withdrawn and the perind af asuspensinn
was treated ag period =zpent on duty for all pufpeseh under KR
54 A However, the d?éc?p}fnary anthaority  ohsarves that

ant tailed to maintain the ahgnlute int grity and the

¥ ‘n againagt him for which he wee arrested. 8o he wae
given a reocordable warning. Applicant had impugned the arder
on the ground  thet since he was in mugtody with whatever
little information he could pass on through police he tried to

on release from jail an hail he informed hig ¢

his arreast. Respondenta admit that the anplicant his
tetter dated 2.6.01% infarmed the rasapondents and had alag

nromiged to asuhmift cony of the FIR in due nonrae

applicant hagd  submitted annther KFIR in which he was ga

complainant against the opporite party. When this FIR was got

verified only then respondents came to know about  the
involvement of the applicant in the ancther KFiR- Thus,
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respondents praved that applicant had failed to infarm.

rave hears

L

i

o
©

£ learned counge)l for the parties and zor

gh the record. 't ia an admitted f
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hatl Though applisant had taken s plea  that applicant
immediately infarmed the department after hiag ralesde on batl
from isil and he had alae referred to certain  instroetions
imaued hy the Ministry of Home Affairz  that necaeggary

ingtructinn tn he insned to the Police anthoritiss that  in
gage ot arreat or releass of a Gove gervant an  hail the
nolice  ghonld  infarm the officer of the Govi. servant. En
counge!  for applicant pleas that in thig case applicant also
himaelf reqguested ta the Poline authorifties, (haziahad hut
they did not inform and than he immediately an raleass from

record  and  the daocuments placed on recaord, | find that the
applicant hag noft annexed any document ar a oopy  of
application aor a copy of letter vide which he had informed the
deparftment. Kven his agasertion in the DA ars also vague

conveving such  information to hig deparimeant. S0 thia nlea

that he had informed his deps
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tment immediastely on
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afterthought. Hengq

14 that the applicant had failed o

araingt him and hig explanation fto that wag alzo not found
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